NATIONAL COMPANY LAW TRIBUNAL
COURT-V, MUMBAI BENCH
113. 1A/4132/2024 1A/3988/2024 IN C.P. (1B)/9(MB)2022
IN THE MATTER OF

Consulshah Financial Services Private
Limited
VS

Vienna Multiventures Private Limited

Section 7 of the Insolvency & Bankruptcy Code, 2016
Order Delivered on 06.09.2024

CORAM:
MS. REETA KOHLI MS. MADHU SINHA
MEMBER (J) MEMBER (T)

Appearance through VC/Physical/Hybrid Mode:

For the Applicant in both I.A.’s: Counsel for the Applicant
For the Respondent:

ORDER
I.LA. 4132/2024

The prayer in the present case is for appointment of Mr. Madan B. Vasihnawa as
an Insolvency Resolution Professional. The application is moved by the financial
creditor having 64.42% voting. On perusal of the COC proceedings, it is evident
that the name of Mr. Madan B. Vasihnawa was proposed by the applicant whereas
the other members of the COC have not accorded their consent. In view of the
same, the prayer sought cannot be granted and the same is decline. In view of the
fact that the earlier appointed RP has already withdrawn himself in view of the

expiry of his registration. Thus, let Mr. Ravinder Kumar Sharma, having IBBI



Registration No. IBBI/IPA-003/N-00331/2021-2022/13598, having Email Id:

emailravinderksharma@gmail.com be appointed as RP. With these

observations, the present application is disposed of.

|.A. 3988/2024

On the request of the learned counsel for the applicant, adjourned to 15.10.2024.

Sd/- Sd/-
MADHU SINHA REETA KOHLI
Member (Technical) Member (Judicial)

Shubham
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